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United Bank of India (Employees’) Pension Regulations, 1995

In exercise of the powers conferred by Clause (f) of sub section (2) of
section 19 of the Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1970 (5 of 1970), the Board of Directors of the United
Bank of India, after consultation with the Reserve Bank of India and with the
previous sanction of the Central Government hereby makes the following
regulations, namely:

CHAPTER 1

PRELIMINARY

1. Short title and commencement -

1. These regulations may be called United Bank of India (Employees’)
Pension Regulations, 1995.

2. Save as otherwise expressly provided in these Regulations, these
Regulations shall be deemed to have come into force on the date of
their publication in the Official Gazette.

2. Definitions -In these Regulations, unless the context otherwise requires,

(a)

(b)

(c)

(d)

(e)

(f)
(9)

“Act” means the Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1970 (5 of 1970)

“Actuary” shall have the meaning assighed to it in clause (1) of
section 2 of the Insurance Act, 1938 (4 of 1938);

“Appendix” means, an Appendix annexed to these Regulations;

“average emoluments” means the average of the Pay drawn by
an employee during the last ten months of his service in the
Bank;

“Bank” means United Bank of India mentioned under column 2
of the FIRST SCHEDULE of the Act;

“Board” means the Board of Directors of the Bank;

“Child” means a child of the employee, who, if a son, is under
twentyfive years of age and if a daughter, is unmarried and is
under twentyfive years of age and the expression “children” shall
be construed accordingly;



(h)

(3)

(k)

N

(m)

(n)

(o)

“Competent Authority” means the authority appointed by the
Board for the purposes of these Regulations :

“Consolidated wages” means lump sum amount payable to part-
time employee belonging to the subordinate staff who is not
drawing scale wages;

“Contribution” means any sum credited by the Bank on behalf of
employee to the fund, bur shall not include any sum credited as
interest;

“date of retirement” means the last date of the month in which
an employee attains the age of superannuation or the date on
which he is retired by the Bank or the date on which the
employee voluntary retires; or the date on which the officer is
deemed to have retired;

“deemed to have retired” means cessation from service of the
Bank on appointment by central Government as a whole-time
Director or managing Director or Chairman in the Bank or in any
other Bank specified in column 2 of the FIRST SCHEDULE of the
Act [or Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1970 (5 of 1970)] or in any public financial
institution or state Bank of India established under state Bank of
India Act, 1955 (23 of 1955);

“Discipline and Appeal Regulations” means the United Bank of
India Officer Employees’ (Discipline and Appeal) Regulations,
1976 made under section 19 of the Act;

“employee” means any person employed in the service of the
Bank whether a workman on full time work on permanent basis
or on part-time work on permanent basis on scale wages or as
an officer and who opts and is governed by these Regulations,
but does not include a person employed either on contract basis
or daily wage basis or on consolidated wages.

“family” in relation to an employee means -

a. wife in the case of a male employee or husband in the case of
a female employee;



(p)

(q)

(r)

(s)

b. a judicially separated wife or husband, such separation not

being granted on the ground of adultery and the person
surviving was not held guilty of committing adultery;

. son or daughter including widow or divorced till he or she

attains the age of twenty five years or upto his or her
marriage or re-marriage whichever is earlier including such
son or daughter adopted legally.

d. Parents who were wholly dependent on the employee when

he/she was alive, provided the employee had left behind
neither a widow/widower nor a child.

“financial year” means a year commencing on the 1st day of
April;

“Fund” means the United Bank of India (Employees’) Pension
Fund constituted under Regulation 5;

“notified date” means the date on which these Regulations are
published in the official Gazette;

“Pay” includes:-

a.

in relation to a workman who had either retired or died on or
after the 1st day of January, 1986 but before the 1st day of
November ,1992; and in relation to an officer who had either
retired or died on or after the 1st day of January 1986 but
before the 1%* day of July , 1993-

(i) the basic pay including stagnation increments, if
any; and
(ii) all allowances counted for the purposes of making

contribution to the provident fund and for the
payment of dearness allowance;

. in relation to a workman who retired or died while in service

on or after the 1st day of November,1992; and in relation to
an officer who retired or died while in service on or after the
1st day of july, 1993,-



(iv)

(iii)

(iv)

the basic pay including stagnation increments, if
any; and

all allowances counted for the purpose of making
contribution to the provident fund and for the
payment of dearness allowance ; and

increment component of Fixed Personal Allowance;
and

dearness allowance calculated upto index number
1148 points in the All India Average consumer price
Index for industrial workers in the series 1960 -
100;

c. in relation to an employee who retired or died while in service
on or after the 1st day of April, 1998,-

(i)

(i)

(iii)

(iv)

Explanation:

the basic pay including stagnation increments, if any,
and

all other components of pay counted for the purpose
of making contributions to the Provident Fund and
for the payment of dearness allowances; and

increment component of Fixed Personal Allowance;
and

dearness allowance thereon on the above calculated
upto Index number 1616 points in the All India
Average consumer Price Index for Industrial Workers
in the series 1960=100

For the purpose of this clause basic pay, other components of pay and
Fixed Personal Allowance would mean the basic pay, other components
of Pay and Fixed Personal Allowance drawn by the employee in terms
of the scales of pay as applicable and rates at which the other
components of pay were payable prior to 1.11.1997 (in the case of
workmen) and prior to 1.04.98 (in the case of officers);

d. in relation to an employee (officer or workman) who retired
or died while in service on or after the first day of May 2005:
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(t)

(u)

(v)

(w)

(x)

(i) Basic pay including stagnation increments, if any,
and Special pay, Graduation Pay, Professional
Qualification Pay, increment component of Fixed
Personnel Pay and Officiating Pay, if any, drawn by
the employee during the last ten months of his
service in the bank:

Provided that with effect from 1% day of May 2005
the provisions of this clause shall also apply to an
employee who retired or died while in service on or
after 15t day of April 1998 but before 30™ day of
April, 2005.

Provided no arrears of pension or commuted value of
pension will be payable on account of such re-
fixation of pension to such an employee who retired
or died while in service on or after 1% day of
April, 1998 but before 30" day of April,2005.

"Pension" includes the basic pension and additional pension
referred to in Chapter VI of these Regulations:

"Pensioner" means an employee eligible for pension under
these Regulations;

"Public financial institution” means a financial institution
regarded as a public financial institution for the purpose of
Section 4A of the Companies Act, 1956 (1 of 1956);

"Qualifying service" means the service rendered while on
duty or otherwise which shall be taken into account for the
purpose of pension under these regulations;

"Retired" includes deemed to have retired under clause (i);
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(y)

()

(za)

(zb)

(zc)

(zd)

"Retirement" means cessation from Bank's service, -

(a) on attaining the age of superannuation specified in Service
Regulations or Settlements;

(b) on voluntary retirement in accordance with provisions
contained in Regulation 29 of these regulations;

(c) on premature retirement by the Bank before attaining the

age of superannuation specified in Service Regulations or
Settlements;

"Scale wages" in relation to part-time employees means the
Basic Pay, City Compensatory Allowance, Special Allowances,
House Rent Allowance and other allowances, if any, and
dearness allowance payable from time to time under the
settlement;

"Service Regulations” means United Bank of India (Officers')
Service Regulations, 1979 made under Section 19 of the Act;

"Settlement” means memorandum of settlement agreed
between the Management of the Bank represented by the
association authorised by them and workmen of such Bank
represented by trade unions authorised by them;

"Trust" means the trust of the United Bank of India
(Employees') Pension Fund constituted under sub- regulation (1)
of Regulations 5;

"Trustee" means the trustees of United Bank of
India(Employees') Pension Fund constituted under Regulations
5;

(ze) "Trustee of the Provident Fund" means the trustees of the

Provident Fund of the Bank;

(zf) all other words and expressions used in these regulations but not

defined, and defined in the Act or the Service Regulations or
Settlements shall have the same meanings respectively assigned
to them in the Act, the Service Regulations or settlement, as the
case may be.



3. Application.

(1)

(2)

(3)

CHAPTER 11

APPLICATIN AND ELIGIBILITY

These regulations shall apply to employees who, -

(a)

(b)

()

(a)

(b)

(c)

(a)

were in the service of the Bank on or after the 1st day of
January,1986 but had retired before the 1st day of
November, 1993; and

exercise an option in writing within one hundred and
twenty days from the notified date to become member of
the Fund' and

refund within sixty days after the expiry of the said period
of one hundred and twenty days specified in clause (b) the
entire amount of the Bank's contribution to the Provident
Fund including interest accrued thereon together with a
further simple interest at the rate of six per cent per
annum on the said amount from the date of settlement of
the Provident Fund account till the date of refund of the
aforesaid amount to the bank or till the 1st day of April,
1995 whichever is earlier; or

have retired on or after the 1st day of November, 1993 but
before the notified date; and

exercise an option in writing within one hundred and
twenty days from the notified date to become member of
the Fund; and

refund within sixty days after the expiry of the said period
of one hundred and twenty days specified in clause (b) the
entire amount of the Bank's contribution to the Provident
Fund and interest accrued thereon together with a further
simple interest at the rate of six per cent per annum on
the said amount from the date of settlement of the
Provident Fund account till the date of the refund of the
aforesaid amount to the Bank; or

are in the service of the Bank before the notified date and



(4)

(5)

(b)

(<)

(a)

(b)

()

(d)

continue to be in the service of the Bank on or after the
notified date; and

exercise an option in writing within one hundred and
twenty days from the notified date to become member of
the Fund; and

authorise the trust of the Provident Fund of the Bank to
transfer the entire contribution of the Bank along with the
interest accrued thereon to the credit of the Fund
constituted for the purpose under Regulation 5; or

join the service of the bank on or after the notified date
and upto 31.3.2010.

The provisions of Bank Employees’ Pension Regulations,
1995 shall not be applicable to those who join the services
of the bank on or after 1.4.2010.

Employees joining the service of the bank on or after
01.04.2010 shall be eligible for the Defined Contributory
Pension Scheme, the bank will be formulating for them.
The Scheme shall be regulated and administered by the
Pension Fund Regulatory and Development Authority
(PFRDA).

The officers joining the services of the Bank on or after
01.04.2010 shall contribute 10 per cent of Pay and
Dearness Allowance towards the Defined Contributory
Pension Scheme and the bank shall make a matching
contribution in respect of these employees.

were in the service of the Bank during any time on or after the
1st day of November, 1993 and had died after retirement but
before the notified date, their family shall be entitled for the
amount of pension payable to them from the date on which they
would have been entitled to pension under these regulations,
had they been alive till the date on which they died, if the family
of the deceased -

(a)

exercise an option in writing one hundred and twenty days
from the notified date to become member of the Fund; and



(6)

(7)

(b) refund within sixty days after the expiry of the said period
of one hundred and twenty days specified in clause (a)
above the entire amount of the Bank's contribution to the
Provident Fund and interest accrued thereon together with
a further simple interest at the rate of six per cent per
annum from the date of settlement of the Provident Fund
account till the date of refund of the aforesaid amount to
the Bank; or

joined the service of the bank on or after the 1st day of
November, 1993 but who have died while in the service of the
Bank before the notified date, their family shall be entitled to
the family pension under these regulations;

Provided that the family of such a deceased employee refunds
within one hundred and eight days from the notified date the
entire amount of the Bank's contribution to the Provident Fund.
If any, ad interest accrued thereon together with further simple
interest at the rate of six per cent per annum from the date of
settlement of the provident Fund account till the date of refund
of the aforesaid amount to the Bank;

Provided further that the family of such a deceased employee
shall apply in writing for grant of family pension; or

were in the service of the bank during any time on or after the
1st day of January, 1986 and had died while in service on or
before the 31st day of October, 1993 or had retired on or before
the 31st day of October, 1993 but died before the notified date
in which case their family shall be entitled to the pension or the
family pension as the case may be under these regulations, if
the family of the deceased,

(a) exercise an option in writing within on hundred and twenty
days from the notified date to become member of the
Fund; and

(b) refund within sixty days of the expiry of the said period of
one hundred and twenty days specified in clause (a) above
the entire amount of the Bank’s contribution to the
Provident Fund and interest accrued thereon together with
further simple interest at the rate of six per cent per
annum from the date of settlement of the Provident Fund
account till the date of refund of the aforesaid amount to

9



(8)

(9)

(10)

the Bank or till the 1st day of April, 1995 whichever is
earlier, or

joined the service of the bank on or before the 31st day of
October, 1993 and who died while in service on or after the 1st
day of November, 1993 but before the notified date in which
case their families shall be entitled to family pension under
these regulations if the family of the deceased employee,-

(a) exercise an option in writing within one hundred and
twenty days from the notified date to become a member of
the Fund; and

(b) refund within sixty days of the expiry of the said period of
one hundred and twenty days specified in clause (a) above
the entire amount of the Bank's contribution to the
Provident Fund, including interest accrued thereon
together with a further simple interest at the rate of six
per cent per annum from the date of settlement of the
Provident Fund account of the employee till the date of
refund of the aforesaid amount to the Bank.

Notwithstanding anything contained in sub-regulations (1), (2),
(3), (5) and (8) an option exercised before the notified date by
an employee or the family of a deceased employee in pursuance
of the settlement shall be deemed to be an option for the
purpose of this chapter if such an employee or the family of the
deceased employee refund within sixty days from the notified
date, the amount of the Bank's contribution to the Provident
Fund including interest accrued thereon together with a further
simple interest in accordance with the provisions of this Chapter
and in case employer's contribution of Provident Fund has not
been received from Provident Fund Trust, has authorised or
authorises within sixty days from the notified date, the trustees
of the Provident Fund of the Bank to transfer the entire
contributions of the Bank to the Provident Fund including
interest accrued thereon in accordance with the provisions of
this Chapter to the credit of the fund constituted for this
purpose under Regulation 5.

Notwithstanding anything contained in sub-regulation (2), (5),
(6) and (8), in cases where an employee had retired/died after
retirement on or after the 1st day of November, 1993 but on or
before the 1st day of April, 1995 or where an employee had

10



(11)

(12)

died while in service of the Bank on or after the 1st day of
November, 1993 but on or before the 1st day of April, 1995
such an employee or the family of the deceased employee, as
the case may be, shall refund within the period specified in
aforesaid sub-regulations the entire amount of the Bank”s
contribution to the Provident Fund including interest accrued
thereon with a further simple interest at the rate of six percent
per annum on the said amount from the date of settlement of
the Provident Fund account till the date of refund of the
aforesaid amount to the Bank or till the 1st day of April, 1995
whichever is earlier”.

were in the service of the Bank prior to 29" September 1995
and continue in the service of the bank as on 27 April 2010
provided such employee:

(a) exercise an option in writing within sixty days from the
date of offer to become a member of the pension fund;
and

(b) authorise the Trust of the Provident Fund of the Bank to
transfer the entire contribution of the Bank along with
interest accrued thereon to the credit of the pension fund
besides contributing an amount equal to 2.8 times of the
pay for the month of November 2007.

were in the service of the Bank prior to 29" September 1995
and retired after that date and prior to 27" April 2010; provided
such employee :

(a) exercise an option in writing within sixty days from the
date of offer to become a member of the Pension Fund;
and

(b) refund within thirty days after expiry of the said period of
sixty days, the entire amount of bank’s contribution to
Provident Fund and interest accrued thereon received on
retirement together with a further sum equivalent to fifty
six per cent of the said amount of bank’s contribution to
the Provident Fund and interest thereon received on
retirement.

11



(13) The family of those employees who were in service of the bank,

(14)

(15)

prior to 29" September 1995 and retired after that date and
had died will be eligible for family pension provided:

(a) the family of the deceased employee exercises an option
in writing within sixty days of the offer to become a
member of the Pension Fund; and

(b) refund within thirty days after expiry of the said period of
sixty days, the entire amount of bank’s contribution to
Provident Fund and interest accrued thereon received on
retirement together with a further sum equivalent to fifty
six per cent of the said amount of bank’s contribution to
the Provident Fund and interest thereon received on
retirement.

The family of those employees who were in service of the bank
prior to 29" September 1995 and died while in service of the
bank after that date will be eligible for family pension, provided:

(a) the family of the deceased employee exercises an option in
writing within sixty days of the offer to become a member
of Pension Fund and

(b) refund within thirty days after expiry of the said period of
sixty days, the entire amount of bank’s contribution to
Provident Fund and interest accrued thereon, received
upon death of an employee, together with an amount
equal to fifty six per cent of the said amount of bank’s
contribution to the Provident Fund and interest thereon
received on death of employee.

Pension to those shall be who opt to join the Pension Fund
stated under Clause-3(b) shall be payable w.e.f. 27.11.2009
and employees who retired/ family of employees who died after
27.11.2009, as stated under Clause-3(12)/3(13)/3(14) as the
case may be, shall get pension/ family pension from the
respective date of retirement/death.

12



4. Option to subscribe to the Provident Fund,

(1)

(2)

(3)

Notwithstanding anything contained in sub-regulation (4) of
Regulation 3, an employee who joins the service of the Bank on
or after the notified date at the age of thirty five years or more,
may, within a period of ninety days from the date of his
appointment, elect, to forego his right to pension, whereupon
these regulations shall not apply him;

The option referred to in sub-regulation (1) and Regulation 3,
once exercised, shall be final.

There shall be no separate Provident Fund for employees joining
services of the bank on or after 01.04.2010.

13



CHAPTER 111

FUND

5. Constitution of the Fund.

(1)

(2)

(3)

The Bank shall constitute a Fund to be called the "United Bank of
India (Employees') Pension Fund" under an irrevocable trust
within one hundred twenty days from the notified date.

The Fund shall have for its sole purpose the provision of the
payment of pension or family pension in accordance with these
regulations to the employee or his family.

The Bank shall be a contributor to the Fund and shall ensure that
sufficient sums are placed in it to enable the trustees to make
due payments to beneficiaries under these regulations.

6. Liability of the Provident Fund Trust.

The Provident Fund trust shall, immediately after constitution of the
Fund, transfer to the United Bank of India (Employees') Pension Fund,
the accumulated balance of the contribution of the Bank to the
Provident Fund and interest accrued thereon upto the date of such
transfer in respect of every employee.

7. Composition of the Fund.

The Fund shall consist of the following, namely,

(a)
(b)

(c)

(d)

The contribution by the Bank at the rate of ten per cent per
month of the pay of the employee;

the accumulated contributions of the Bank to the Provident Fund
and interest accrued thereon upto the date of such transfer in
respect of the employees;

the amount consisting of contributions of the Bank along with
interest refunded by the employees who had retired before the
notified date but who opt for pension in accordance with the
provisions contained in these Regulations;

the investment in annuities or securities purchased out of the
moneys of the Fund and interest thereon;

14



(e)

(f)

(9)

(h)

amount of any capital gains arising from the capital assets of the
Fund;

the additional annual contribution made by the Bank in
accordance with the provisions contained in Regulation 11 of
these Regulations;

any income from investments of the amounts credited to the
fund;

the amount consisting of contribution of the Bank along with
interest refunded by the family of the deceased employee.

8. Board of Trustees.

(1)

(2)

(3)

(4)

The Board of trustees shall consist of such number of persons
not less than three and not more than nine, as may be
determined by the Board, to be appointed by the Bank

The power to appoint the trustees shall be vested with the Bank
and all such appointments shall be made in writing.

The Bank shall nominate one of the trustees to be the Chairman
of the Board of Trustees. The Bank shall also nominate a trustee
to bean alternate Chairman who shall act as Chairman in the
absence of the Chairman.

“The term of appointment of trustee shall be for a period of three
years and the Bank may re-appoint a trustee who has already
completed his term; provided that no trustee shall be appointed
for more than two terms.”

9. Trustees to carry out the directions of the Bank.

The trustees shall comply with all such directions as may be given by
the Bank for the proper functioning of the Fund.

“Provided that all such direction shall be given in writing and shall
specify the purpose or objective.”

15



10. Books of accounts of the Fund.

(1) The accounts of the Fund shall contain the particulars of all
financial transactions relating to the fund in such form as may be
specified by the Bank.

(2) Within sixty days from the date of publication of the “Balance
sheet of the Bank”, the trust shall prepare a financial statement
of the trust indicating there in the general account of assets and
liabilities of the trust and forward a copy of the same to the
Bank.

(3) The accounts of the fund shall be audited in accordance with the
provisions of Section 10 of the Act.

11. Actuarial investigation of the Fund.

The Bank shall cause an investigation to be made by an Actuary into
the financial condition of the Fund every financial year on the 31st day
of March,and make such additional annual contributions to the Fund as
may be required to secure payment of the benefits under these
regulations:

Provided that the Bank shall cause an investigation to be made by an
actuary into the financial condition of the fund. As on the 31st day of
March immediately following the financial year in which the Fund is
constituted.

12. Investment of the Fund.

All moneys contributed to the Fund or received or accruing after that
date by way of interest or otherwise to the Fund, may be deposited in a
Post Office Savings Bank Account in India or in a current account or in a
savings account with any scheduled bank or utilised in making
payment of pensionary benefits in accordance with Pension Regulations
and to the extent such moneys as are not so deposited or utilised shall
be invested in the manner specified in sub-rule (2) of rule 67 of Income
Tax Rules, 1962.”,

13. Payment out of the fund:
The payment of benefits by the trust shall be administered for grant of

pensionary benefits to the employees of the Bank or the family
pension to the families of the deceased employees of the Bank.

16



CHAPTER 1V

QUALIFYING SERVICE

14. Qualifying service.

Subject to the other conditions contained in these regulations, an employee
who has rendered a minimum of ten years of service in the Bank on the date
of his retirement or the date on which he is deemed to have retired shall
qualify for pension.

15. Commencement of qualifying service.

Subject to the provisions contained in these regulations, qualifying service of
an employee shall commence from the date he takes charge of the post to
which he is first appointed on a permanent basis.

16. Counting of service on probation.

Service on probation against a post in the Bank if followed by confirmation in
the same or any other post shall qualify.

17. Counting of periods spent on leave.

All leave during service in the Bank for which leave salary is payable shall
count as qualifying service;

Provided that extraordinary leave on loss of pay shall not count as qualifying
service except when the sanctioning authority has directed that such leave
not exceeding twelve months during the entire service, may count as service
for all purposes including pension.

18. Broken period of service of less than one year.

If the period of service if an employee includes broken period of service less
than one year, then if such broken period is more than six months, it shall
be treated as on year and if such broken period is six months or less, it shall
be ignored.

“Provided that provisions of this regulation shall not apply for determining
the minimum service required to make an employee eligible for pension.”
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19. Counting of period spent on training.

Period spent by an employee on training in the Bank immediately before his
appointment shall count as qualifying service.

20. Counting of past service in the erstwhile bank.

In the case of an employee who is permanently transferred to a service in
the Bank from any other bank on merger, amalgamation of any other bank
with the Bank to which these regulations apply, the continuous service
rendered by such an employee in any other bank on permanent basis, if any,
followed without interruption, by permanent appointment, or the continuous
service rendered under that bank in a permanent capacity, as the case may
be, shall qualify:

Provided that nothing contained in this regulation shall apply to any such
employee who is appointed on contract basis or on daily wage basis or on
consolidated wages.

21. Period of suspension.

Period of suspension of an employee pending inquiry shall count for
qualifying service where, on conclusion of such inquiry, he has been fully
exonerated or the suspension is held to be wholly unjustified, and in other
cases, the period of suspension shall not count as qualifying service unless
the Competent authority passing the orders under the Service Regulation or
Discipline and Appeal Regulation or Settlements governing such cases
expressly declares at the time that it shall count to such extent as such
authority may declare.

22. Forfeiture of Service.

(1) Resignation or dismissal or removal or termination of an employee
from the service of the Bank shall entail for forfeiture of his entire
past service and consequently shall not qualify for pensionary
benefits;

(2) An interruption in the service of a Bank employee entails forfeiture
of his past service, except in the following cases, namely:-

(a) authorised leave of absence;
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(b) suspension, where it is immediately followed by
reinstatement, whether in the same or a different post, or
where the Bank employee dies or is permitted to retire or is
retired on attaining the age of compulsory retirement while
under suspension;

(c) transfer to non-qualifying service in an establishment under
the control of the Government of Bank if such transfer has
been ordered by a competent authority in the public interest;

(d) Joining time while on transfer from one post to another.

(3) Notwithstanding anything contained in sub-regulation (2) the
appointing authority may, by order, commute retrospectively the
periods of absence without leave as extraordinary leave.

(4) (@) In the absence of specific indication to the contrary in
the service record, an interruption between two spells of
service rendered by a bank employee shall be treated as
automatically condoned and the pre-interruption service
treated as qualifying service;

(b) Nothing in clause (a) shall apply to interruption caused by
resignation, dismissal or removal from service or for
participation in a strike.

Provided that before making an entry in the service record of the
Bank employee regarding forfeiture of past service because of his
participation in strike, an opportunity of representation may be
given to such bank employees.

23. Period of deputation to Foreign Service.

An employee deputed on foreign service to the United Nations or any other
foreign body or organisation may at his option, -

(a) pay pension contribution in respect of his foreign service and
count such service as qualifying service under these regulations;
or

(b) avail of the retirement benefits admissible under the rules of the

foreign employer and not count such service as qualifying
service under these regulations;
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Provided that where an employee opts for clause (b), retirement
benefits shall be payable to him in India in rupees from such
date and in such manner as the Bank may, by order specify.

24. Military service.

An employee who has rendered military service before appointment in the
Bank shall continue to draw the military pension, if any, and military service
rendered by the employee shall not count as qualifying service for pensions.

25. Period of deputation to an organisation in India.

Period of deputation of an employee to another organisation in India will
count as qualifying service:

Provided the organisation to which he is deputed or the employee pays the
pensionary contributions at the rates specified in sub-regulation (a) of
Regulation 7 of these regulations or at the rates specified by the Bank at the
time of deputation, whichever is higher to the Bank

26. Addition to qualifying service in special circumstances.

An employee shall be eligible to add to his service qualifying for
superannuation pension (but not for any other class of pension) the actual
period not exceeding one fourth of the length of his service or the actual
period by which his age at the time of recruitment exceeded the upper age
limit specified by the Bank for direct recruitment or a period of five years,
whichever is less, if the service or post to which the employee is appointed is
one -
(a) for which post-graduate research, or specialist qualification or
experience in scientific, technological, or professional fields, is
essential; and

(b) to which candidates of age exceeding the upper age limit
specified for direct recruitment are normally recruited.

(c) for which the candidate was given age relaxation over and above
the maximum age limit fixed by the Bank on account of his
possessing higher qualifications or experience:

Provided that this concession shall not be admissible to an employee unless

his actual qualifying service at the time he quits the service in the Bank is
not less than ten years;
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Provided further that this concession shall be admissible if the recruitment
rules in respect of the said service or post contain specific provision that the
service or post is one, which carries benefit of this regulation;

Provided also that the recruitment rules in respect of any service or post,
which carries the benefit of this regulation, shall be made with the approval
of the Central Government.

27. Counting of service rendered on permanent part-time basis.-

(1)

(2)

(3)

In case of an employee who was employed on scale wages and
on a permanent part-time basis in the service of Bank and was
contributing to the Provident Fund, such service rendered by him
on a permanent pat-time basis from the date he became a
member of the Provident Fund shall be counted as qualifying
service.

For the purpose of calculating the amount of pension in respect
of a part-time employee who was/is initially recruited on a lower
scale wage and later fitted on higher scale wages including full
scale wages, the length of qualifying service shall be determined
in accordance with Appendix IV.

In respect of part-time employees who continue to be in the
same scale wages since their recruitment, for the purpose of
calculating the amount of pension, the actual service put in shall
be taken as qualifying service. In such cases the actual pay
drawn on scale wages at the time of retirement shall be
reckoned for the purpose of average emoluments.

Note:

The actual service/qualifying service shall be calculated from the
date of recruitment or 1.9.1978, whichever is later.
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CHAPTER V

CLASSES OF PENSION

28. Superannuation Pension.

Superannuation pension shall be granted to an employee who has retired on
his attaining the age of Superannuation specified in the Service Regulations
or Settlements.

Provided further that employees who ceased to be in service on or after 29
September 1995 on account of voluntary retirement before attaining the age
of superannuation but after rendering service for a minimum period of 15
years in terms of any scheme framed for such purposes by the Board with
the approval of the Government, shall be entitled to join the Pension Fund,
subject to the terms and conditions mentioned for retiring officers opting for
joining the scheme if they-

a) exercise an option in writing within sixty days from the date of offer to
become a member of the pension fund; and

b) refund within thirty days after expiry of the period of sixty days, the
entire amount of bank’s contribution to Provident Fund and interest
accrued thereon received on retirement together with a further sum
equivalent to fifty six per cent of the said amount retirement together
with a further sum equivalent to fifty six per cent of the said amount.

Provided that, with effect from 1st day of November , 2000, pension shall
also be granted to an employee who opts to retire before attaining the age
of Superannuation, but after rendering service for a minimum period of 15
years in terms of any Scheme that may be framed for such purpose by the
Board with the approval of the Government.

29. Pension on Voluntary Retirement.

(1) On or after the 1st day of November, 1993, at any time after an
employee has completed twenty years of qualifying service he may,
by giving notice of not less than three months in writing to the
appointing authority retire from service;
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(2)

(3)

(4)

Provided that this sub-regulation shall not apply to an employee
who is on deputation or on study leave abroad unless after having
been transferred or having returned to India he has resumed
charge of the post in India and has served for a period of not less
than one year;

Provided further that this sub-regulation shall not apply to an
employee who seeks retirement from service for being absorbed
permanently in an autonomous body or a public sector undertaking or
company or institution or body, whether incorporated or not to which
he is on deputation at the time of seeking voluntary retirement:

Provided that this sub-regulation shall not apply to an employee who is
deemed to have retired in accordance with clause (1) of Regulation 2.

The notice of voluntary retirement given under sub-regulation (1) shall
require acceptance by the appointing authority;

Provided that where the appointing authority does not refuse to grant
the permission for retirement before the expiry of the period specified
in the said notice, the retirement shall become effective from the date
of expiry of the said period.

(a) An employee referred to in sub-regulation (1) may make a
request in writing to the appointing authority to accept notice of
voluntary retirement of less than three months giving reasons
thereof;

(b) On receipt of a request under clause (a), the appointing
authority may, subject to the provisions of sub-regulation (2),
consider such request for the curtailment of the period of notice
of three months on merits and if it is satisfied that the
curtailment of the period of notice will not cause any
administrative inconvenience, the appointing authority may relax
the requirement of notice of three months on the condition that
the employee shall not apply for commutation of a part of his
pension before the expiry of the notice of three months.

An employee, who has elected to retire under this regulation and has
given necessary notice to that effect to the appointing authority, shall
be precluded from withdrawing his notice except with the specific
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approval of such authority; Provided that the request for such
withdrawal shall be made before the intended date of his retirement.

(5) The qualifying service of an employee retiring voluntarily under this
regulation shall be increased by a period not exceeding five years,
subject to the condition that the total qualifying service rendered by
such employee shall not in any case exceed thirty-three years and it
does not take him beyond the date of superannuation

(6) The pension of an employee retiring under this regulation shall be
based on the average emoluments as defined under clause (d) of
Regulation 2 of these Regulations and the increase, not exceeding five
years in his qualifying service, shall not entitle him to any notional
fixation of pay for the purpose of calculating his pension.

30. Invalid Pension.
(1) Invalid pension may be granted to an employee who, -
(a) has rendered minimum ten years of service; and

(b) retires from the service on or after the 1st day of November
1993 on account of any bodily or mental infirmity, which
permanently incapacitates him for the service.

(2) An employee applying for an invalid pension shall submit a medical
certificate of incapacity from a medical officer approved by the
Bank.

(3) Where the Medical Officer approved by the Bank has declared the
employee fit for further service of less laborious character than that
which he had been doing, he should, provided he is willing to be so
employed, be employed on lower post and if there be no means of
employing him even on a lower post, he may be admitted to invalid
pension.

(4) No medical certificate of incapacity for service may be granted
unless the applicant produces a letter to show that the Competent
Authority is aware of the intention of the applicant to appear before
the medical officer approved by the Bank.
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(5) The medical officer approved by the Bank shall also be supplied by
the Competent Authority in which the applicant is employed with a
statement of what appears from official records to be the age of the
applicant.

31. Compassionate Allowance.

(1) An employee, who is dismissed or removed or terminated from
service, shall forfeit his pension:

Provided that the authority higher than the authority competent to
dismiss or remove or terminate him from service may, if -

(i) such dismissal, removal, or termination is on or after the 1st day
of November, 1993; and

(ii) The case is deserving of special consideration, sanction a
compassionate allowance not exceeding two-thirds of the
pension which would have been admissible to him on the basis of
the qualifying service rendered upto the date of his dismissal,
removal, or termination.

(2) The Compassionate Allowance sanctioned under the proviso to sub-
regulation (1) shall not be less than the amount of minimum
pension payable under Regulation 36 of these regulations.

32. Premature Retirement Pension.

Premature Retirement Pension may be granted to an employee who, -
(a) has rendered minimum ten years of service; and

(b) Retires from service on account of orders of the Bank to retire
prematurely in the public interest or for any other reason
specified in Service Regulations or Settlement, if otherwise he
was entitled to such pension on superannuation on that date.

33. Compulsory Retirement Pension.

(1) An employee compulsorily retired from service as a penalty on or
after 1st day of November, 1993 in terms Discipline and Appeal
Regulations, or settlements by the authority higher than the
authority competent to impose such penalty may be granted
pension at a rate not less than two-thirds and not more than full
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(2)

(3)

pension admissible to him on the date of his compulsory retirement
if otherwise he was entitled to such pension on superannuation on
that date.

Whenever in the case of a bank employee the Competent Authority
passes an order awarding a pension less than the full pension
admissible under these regulations, the Board of Directors shall be
consulted before such order is passed.

A pension granted or awarded under sub-regulation (1) or, as the
case may be, under sub-regulation (2), shall not be less than the
amount of minimum pension payable under regulation 36 of these
regulations.

34. Payment of pension or family pension in respect of employees
who retired or died between 1.1.1986 to 31.10.1993.

(1)

(2)

Employees who have retired from the service of the Bank between
the 1st day of January, 1986 and the 31st day of October, 1993
shall be eligible for pension with effect from the 1st day of
November, 1993.

The family of a deceased employee governed by the provisions
contained in sub-regulation (7) of regulation 3 shall be eligible for
pension or family pension as the case may be, with effect from the
1st day of November, 1993.

26



CHAPTER VI

RATE OF PENSION

35. Amount of Pension.

(1)

(2)

(3)

In respect of employee who retired between the 1st of January
1986 but before the 31st day of October 1987, basic pension and
additional pension will be updated as per the formula given in
Appendix-I.

In the case of an employee retiring in accordance with the provision
of the Service Regulations or Settlement after completing a
qualifying service of not less than thirty-three years the amount of
basic pension shall be calculated at fifty per cent of the average
emoluments.

(a) Additional pension shall be fifty per cent of the average
amount of the allowance drawn by an employee during the
last ten months of his service;

(b) no dearness relief shall be paid on the amount of additional
pension.

Explanation: - For the purpose of this sub-regulation "allowance"
means allowance which are admissible to the extent counted for
making contributions to the Provident Fund.

(4)

(5)

(6)

Pension as computed being aggregate of sub-regulation (2) and (3)
above shall be subject to the minimum pension as specified in these
regulations.

An employee who has commuted the admissible portion of his
pension as per the provisions of Regulation 41 of these Regulations
shall receive only the balance of pension, monthly.

(a) In the case of an employee retiring before completing a
qualifying service of thirty-three vyears, but after

completing a qualifying service of ten years, the amount of
pension shall be proportionate to the amount of pension
admissible under sub-regulations (2) and (3) and in no
case the amount of pension shall be less than the amount
of minimum pension specified in these regulations.
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(7)

(b) Notwithstanding anything contained in these regulations,
the amount of invalid pension shall not be less than the
ordinary rate of family pension which would have been
payable to his family in the event of his death while in
service.

The amount of pension finally determined under these regulations
shall be expressed in whole rupee and where the pension contains a
fraction of a rupee, it shall be rounded off to the next higher rupee.

36. Minimum Pension -

The amount of minimum pension shall be.-

(a)

(b)

(c)

rupees three hundred and seventy five per month in respect of an
employee other than a part-time employee, where the employee
had retired before the 1st day of November, 1992 (in case of
workmen) or before 1st day of July, 1993 (in case of officers) and
proportionate amount thereof in relation to the rate of scale of
wages in the case of a part-time employee who retired before the
1st day of November, 1992;

rupees seven hundred and twenty per month in respect of an
employee other than a part-time employee, where the employee
had retired on or after the 1st day of November, 1992 (in case of
workmen) or on or after the 1st day of July, 1993 (in case of
officers) and proportionate amount thereof in relation to the rate of
scale of wages in the case of a part-time employee who had retired
on or after the 1st day of November, 1992.

rupees one thousand and fifteen per month in respect of an
employee other than a part-time employee, where the employee
retired on or after the 1st day of April, 1998 and rupees three
hundred and thirty nine per month in respect of a part-time
employee drawing 1/3 scale wages,; rupees five hundred and eight
per month in respect of a part-time employee drawing 1/2 scale
wages and rupees seven hundred and sixty two per month in
respect of a part-time employee drawing 3/4 scale wages where the
part-time employee retired on or after the 1st day of April, 1998.

Provided that on and from 1% day of May 2005 the amount of
minimum pension, in respect of an employee other than a part-time
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(d)

(e)

(f)

employee, who retired on or after 1%* April 1998 but before 31%
October 2002 shall be rupees one thousand and fifty eight per
month and rupees three hundred and fifty three in respect of a
part-time employee drawing 1/3 scale wages, rupees five hundred
and twenty nine in respect of a part-time employee drawing -
scale wages and rupees seven hundred and ninety four in respect of
a part-time employee drawing 34 scale wages, where the part-time
employee retired on or after 1% day of April, 1998.

Rupees One thousand four hundred and thirty seven per month in
respect of an employee, other than a part-time employee, where
the employee retired on or after 1%t day of May 2005 and Rupees
four hundred and seventy nine per month in respect of a part-time
employee drawing 1/3 scale of wages, Rupees seven hundred and
twenty per month in respect of part-time employee drawing 2 scale
wages and Rupees one thousand and seventy eight per month in
respect of a part-time employee drawing 34 scale wages, where the
part-time employee retired on or after the 1% day of May 2005.

Provided that on and from 1%t day of May 2005 the provisions of this
clause shall also apply to an employee including a part-time
employee who retired on or after 1* November 2002 but on or
before 30" April 2005.”

Rupees one thousand seven hundred and seventy nine per month in
respect of an employee, other than a part-time employee, where
the employee retired on or after 1% day of November 2007 and
Rupees five hundred and ninety five per month in respect of a part-
time employee drawing 1/3 scale of wages, Rupees eight hundred
and ninety two per month in respect of part-time employee drawing
2 scale wages and Rupees one thousand three hundred and thirty
nine per month in respect of a part-time employee drawing 34 scale
wages, where the part-time employee retired on or after the 1° day
of November 2007.

Rupees two thousand seven hundred eighty five (2785) per month
in respect of an employee, other than a part-time employee, where
the employee retired on or after 1%* day of November 2012 and
Rupees nine hundred thirty two (932) per month in respect of part-
time employee drawing 1/3 scale of wages, Rupees one thousand
three hundred ninety seven(1397) in respect of part-time employee
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drawing 1/2 scale of wages and Rupees two thousand ninety
six(2096 ) in respect of part-time employee drawing 3/4 scale of
wages, where the part-time employee retired on or after the 1° day
of November 2012.

37. Dearness Relief.

(1)

(2)

Dearness relief shall be granted on basic pension or family
pension or invalid pension or on compassionate allowance in
accordance with the rates specified in Appendix II.

Dearness relief shall be allowed on full basic pension even after
commutation.

38. Determination of the period of ten months for average
emoluments. -

(1) The period of the preceding ten months for the purpose of

(2)

(3)

(4)

average emoluments shall be reckoned from the date of
retirement.

In the case of voluntary retirement or premature retirement, the
period of the preceding ten months for the purpose of average
emoluments shall be reckoned from the date on which the
employee voluntarily retires or is premature retired by the Bank.

In the case of dismissal or removal or compulsory retirement or
termination of service, the period of the proceeding the months
for the purpose of average emoluments shall be reckoned from
the date on which the employee is dismissed or removed or
compulsorily retired or terminated by the Bank.

If during the last ten months of the service, an employee had
been absent from duty on extraordinary leave on loss of pay or
had been under suspension and the period whereof does not
count as service, the aforesaid period of extraordinary leave or
suspension shall not be taken into account in the calculation of
the average emoluments and equal period before the ten months
shall be included.
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CHAPTER VII

FAMILY PENSION

39. Family Pension.

(1) Without prejudice to the provisions contained in these
regulations where an employee dies -

(2)

(3)

(a)
(b)

(c)

after completion of one year of continuous service; or

before completion of one year of continuous service
provided the deceased employee concerned immediately
prior to his appointment to the service or post was
examined by a medical officer approved by the Bank and
declared fit for employment in the Bank; or

after retirement from service and was on the date of death
in receipt of a pension, or compassionate allowance;

the family of the deceased shall be entitled to family
pension, the amount of which shall be determined in
accordance with Appendix III.

Provided that in respect of employees who were in the
service of the Bank on or after the 1st day of January,
1986 and had died while in service on or before the 31st
day of October, 1987 or had retired on or before 31st day
of October, 1987 but died later, the family of the deceased
shall be entitled to family pension, the amount of which
shall be determined in accordance with Appendix V.”

The amount of family pension shall be fixed at monthly rates and

be expressed in whole rupees and where the family pension
contains of a rupee, it shall be rounded off to the next higher
rupee;

Provided that in no case a family pension in excess of the
maximum prescribed under these regulations shall be allowed.

(a)

(i) Where an employee, who is not governed by the
Workmen'’s Compensation Act, 1923 (8 of 1923),
dies while in service after having rendered not less
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(b)

(iv)

(i)

(i)

than seven years’ continuous service, the rate of
family pension payable to the family shall be equal to
fifty per cent of the pay last drawn or twice the
family pension admissible under sub- regulation (1),
whichever is less, and the amount so admissible
shall be payable from the date following the date of
death of the employee for a period of seven years or
for a period up to the date on which the deceased
employee would have attained the age of sixty five
years had he survived, whichever is less;

in the event of death of an employee after
retirement, the family pension as determined under
(a) of this sub-regulation shall be payable for a
period of seven years or for a period up to the date
on which the retired deceased employee would have
attained the age of sixty five years had he survived,
whichever is less;

Provided that in no case the amount of family
pension determined under this clause shall exceed
the pension authorised on retirement from the
Bank. If the pension authorised to the employee on
his retirement is less than the amount of family
pension at the ordinary rates, then, the family shall
be allowed family pension at the ordinary rates.

Explanation: For the purpose of this sub-clause,
"pension authorised on retirement" includes part of
the pension, which the retired employee might
have commuted before death.

where an employee, who is governed by the
Workmen’s Compensation Act,1923 (8 of 1923), dies
while in service after having rendered not less than
seven years’ continuous service, the rate of family
pension payable to the family shall be equal to fifty
per cent of the pay last drawn or one and half times
the family pension admissible under sub- regulation
(I), whichever is less;

the family pension so determined under sub-clause

(i) shall be payable for the period mentioned in
clause (a).
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(c)

after the expiry of the period referred to in clause
(a), the family, in receipt of family pension under
that clause or clause (b) shall be entitled to family
pension at the rate admissible under sub- regulation

(1).

(3) Notwithstanding anything contained in these regulation where
the family of a deceased employee opts for pension in
accordance with sub-regulation (5) of Regulation 3 or is
governed by the provision contained in sub-regulation (6) or (7)
or (8) of Regulation 3, such family of the deceased shall be
eligible for family pension under these regulations.

40. Period of Payment of family pension.

(1) The period for which family pension is payable shall be, -

(a)

(b)

in the case of a widow or a widower, upto the date of
death or remarriage, whichever is earlier;

in the <case of a son or daughter (including
widowed/divorced) till he/she attains the age of twenty-
five years or upto the date of his/her marriage/remarriage,
whichever is earlier:

Provided the family pension payable to sons/daughters
(including widowed/divorced) shall be discontinued/not
admissible when the eligible son/daughter starts earning a
sum in excess of Rs. 2550/- per month from employment
in Government/private sector/self-employment, etc.
Provided further that if the son or daughter of an employee
is suffering from any disorder or disability of mind or is
physically crippled or disabled so as to render him or her
unable to earn a living even after attaining the age of
twenty-five years, the family pension shall be payable to
such son or daughter for life subject to the following
conditions, namely,

(i) If such son or daughter is one among two or more
children of the employee, the family pension

33



(iv)

(iii)

(iv)

(v)

shall be initially payable to the minor children in
the order set out in clause (e) of sub-regulation
(1) until the last minor child attains the age of
twenty-five vyears and thereafter the family
pension shall be resumed in favour of the son or
daughter suffering from disorder or disability of
mind or who is physically crippled or disabled and
shall be payable to him or her for life;

If there are more than one such children suffering
from disorder or disability of mind or who are
physically crippled or disabled, the family pension
shall be paid in the order of their birth and the
younger of them will get the family pension only
after the elder next above him or her ceases to be
eligible;

Provided that where the family pension is payable
to such twin children it shall be paid in the manner
set out in clause (f) of sub-regulation (1);

the family pension shall be paid to such son or
daughter, through the guardian as if he or she were
a minor except in the case of a physically crippled
son or daughter who has attained the age of
majority;

before allowing the family pension for life to any
such son or daughter, the Competent Authority
shall satisfy that the handicap is of such a nature
as to prevent him or her from earning his or her
livelihood and the same shall be evidenced by a
certificate obtained from a medical officer
approved by the Bank, setting out, as far as
possible, the exact mental or physical condition of
the child;

The person receiving the family pension as
guardian of such son or daughter or such son or
daughter not receiving the family pension through
a guardian shall produce every three years a
certificate from a medical officer approved by the
Bank to the effect that he or she continues to
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()

(d)

(e)

suffer from disorder or disability of mind or
continues to be physically crippled or disabled.

Explanation: The grant of family pension to disabled
children beyond the age limit specified in this regulation
is subject to the following conditions, namely,

(i) a daughter shall become ineligible for family
pension under this sub-regulation from the date
she gets married;

(ii) the family pension payable to such son or
daughter shall be stopped if he or she starts
earning his or her livelihood. In such cases, it shall
be the duty of the guardian or son or daughter to
furnish a certificate to the Bank every month that

(A) he or she has not started earning his or her
livelihood;

(B) in case of daughter that she has not yet
married;

In the case of parents the family pension payable shall
be discontinued/ not admissible if the income of one of
the parents or the aggregate income of both the parents
from employment in government / private sector/self-
employment etc. exceeds Rs.2,550/- per month.

if a deceased employee or pensioner leaves behind a
widow or widower, the family pension shall become
payable to the widow or widower, failing which to the
eligible child;

family pension to the children shall be payable in the order
of their birth and the younger of them shall not be eligible
for family pension unless the elder next above him or her
has become ineligible for the grant of family pension :

Provided that where the family pension is payable to twin

children it shall be paid in the manner set out in clause (f)
of the sub- regulation (1).

35



(2)

(3)

(4)

(f) where the family pension is payable to twin children it shall
be paid to such children in equal shares :

Provided that where one such child ceases to be eligible,
his or her share shall revert to the other child and where
both of them cease to be eligible, the family pension shall
be payable to the next eligible single child or twin children,
as the case may be.

Where a deceased employee or a pensioner leaves behind more
children than one, the eldest eligible child shall be entitled to the
family pension for the period mentioned in clauses (b) or (c) of
sub- regulation (1), as the case may be, and after the expiry of
that period the next child shall become eligible for the grant of
family pension.

Where family pension is granted under this regulation to a
minor, it shall be payable to the guardian on behalf of the minor.

In case both wife and husband are employees of the Bank
and are governed by the provisions of this regulation and
one of them dies while in service or after retirement, the
family pension in respect of t